: r— IN THE CENTRAL ADIVINIQTRATIVE TRIBUI'AL: HYDERP.EF-.D EENCH: AT
- « 7  HYDERZEAD, -

-

c.n.x0.  742/95. © pere,of gurchmi: 13-09-95,

BETVEEN: _ - . -
Te _Pullliah ' . ﬂpplican‘t. -

AND

1. Pest Master Gensrsl (Pastal)
Uljayawada;fkrishna District,

2. Supsrintendent of Peat U?fices,
Khammam Division,
Khammam,

L

3. Sub-Divisional Inspector {Postal)
Khammam Negth Sub-Divisien, | .
Khammagp., .- _ "+« Respsndents.

COUNSEL-FOR THE AFPLICANT: - SHRI Se.lexma Reddv

COUNSEL FCR THE RESEFONDENTS: SHRI NeVs Reghnvﬁﬁﬂaddy.
: &X /R3¢ 1 .CGSC .

- CORAM

HON'BLE -SHRT JUSTICE V.NEELADRI RAO, VICE CHAIRMAN
HCN'BLE SHRI C ALY ’E:tiﬁiﬁ‘ MENBER (ADMN.)

..2

Al




3.

4.
5.
6.
7«

pvm

The Postmagter General (Postal)

Vijayawada,

Krishna Dist.

The Superintendent of Fost Offlces
Khammam Division,- Knammam.

The sub Divi
Khammam Nox

One copy to
One copy to
One copy to

One spare cd

sional Inspector{Postal)
th Suk=~Division, Khammam,

Mr.S5.Lakshma Reddy, Advocate, CAT, Hyd,
Mr. N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd.
Library, CAT.Hyd.

PY




—~T 0A.742/95

Judgement

( ARs per Hon, Mr. Justice U.zmeeladri Rao, U.C. )

Heard éri S.\La;ma Heddy; learned counsel for the
*aﬁplicant and Sri NV . Rahava -Reddy, learned counsel far
the respondents, ' |
2, The applicant was appointed ;s EDBPM! Bachoéﬁ village,
and was placed on put ofP duty by order dated 28-3-1995 and
the same is assalled in this DA,

3. It is statea thaf the charge memo dated 13-6-1995 was

already sarved on the applicant and the inguiry officar was

appainted on 1-7-1985,

4, On the basis of the pleadings for both sides,rhe feel

that it is just and proper to dispose this C0A by the following

order : ;
If the inquiry in pursuance of the charge memo dated

13-6-1995 i3 not going to be disposed of by 31-12-1995, the :

applicant is free to move this Tribunal by way of MA in this

éR for consideration as to whather the put off drder:hag to

be regelked.) or any other appropriate order hes to be passed.

The applicant is free to make a répresentation fo R=2 for

claiming the relief for the period aof put off duty as envi=-

saged in the order dated 10-7-1995 in Civil Appeal No,

4917-4827 of 1995 and Batch. E

u‘l-"'\(
5. If such a rapresantatlun 151Tade the same has to be
disposed of expeditiocusly and preferably within one month

Nk
from the dateof such representation,

8. The QA is ordered accordingly at the admission stage,

No costs .// !

) ‘i\:_ p— < - - | | We\._._-—é-.

(A8 Torthi) (V. Neeladri Rao)
Member (Admn,) _ Vice Chairman

: l Dated : Sept, 13, 95
T Dictated in Open Court
.*,j ﬁ:‘?)
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TYPED BY CHECKEIB BY
COMFARED BY » APPROVED BY

‘IN THE CENTRAL ADMINISTRAPIVE TRILUNAL
HYDERABAD BENCH AD HYTERADAD

THE HON'BLE MR.JUSTICE V,NEELADRY XD
: VICE CH:IRMAW

8 8 Gonth;

THE HON'BLE MR,ReRANGaRnIzd sM(A)

DATED: {3 ~ﬂ . -1995

OR DE R/UBEMENRT

T.AWNO. (W.P.NO.

Allowed.

Meho/Redre/CelriNOW

E).A.No. 7(,\')/"3\5/

admitted: and Interim directions
Issued.

Dlsoosed of with directions.

, Eusmlssed o&* &kQ_aQUMA%AdAZf“%(

Dismissed as withdrawn. o
Dismissed for default.
Ordered/Re jected. ’

No order as to costs,
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